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1HE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE­
MICALS AND FERTILIZERS (SHRI 
DALBIR SINGH) : (a) to (c) The Minis .. 
try of Industry in their Pr~ss Note dated 
29-8·1980 announced Government's deci­
lion to recognised installed ca pacities of 
manufacturers, both Indian and foreign, 
in selected areas of industry of national 
importance. This list included drugs and 
pharmaceuticals also. The question of 
tmplementing this decision in the context 
of the Drug Policy 1978 has been examin. 
ed and it has been decided, as announced 
in the PreSs Note iSsued by this Ministrr 
on 17th October, 1981 to consider recogm· 
tion of installed capacity by drug companies 
including Indian and foreign companies 
where applications have been received 
within the time limit stipulated by Govern .. 
ment in the Ministry of Industry subject 
to (a) general guidelines notified vide 
Industry Ministry'S Press Note referred 
to above and (b) further stipuJations anno· 
unced in this Ministry's Press Note dated 
17-10-1981 yiz. regarding supply of buJk 
drug production to non-associated formula­
tors, basic manufacture of bulk drugs by 
foreign companies and ratio parameters 
etc. Scrutiny of these cases has started and 
at this stage it is not possible to indicate the 
additional capacity that might be recognis­
ed in each case. 
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Appointment of Addl. Jodges In Madhya 
Pradesh HJgb Court 

/ 
1481. SHRI PHOOL CHAND VERMA : 

Will the Minister of LAW JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state : 

(a) 'whether Government proposed (0 
increase the number of Judges proposed t~ 




